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THE PONDICHERRY HINDU RELIGIOUS ‘
INSTITUTIONS ACT, 1972 : v
(Act No. 10 of 1972)
9th Octo/ber,- 1972
AN ACT

to provide for the administration of Hindu religious institations in the
’ Union territory of Pondicherry and for matters connected therewith,

BE it enacted by the Legislative Assembly of Pondicherry
_in the Twenty-third Year of the Republic of India as
follows :— '

Short title, extent, commencement and application.

1. (1) This Act may be called the Pondicherry Hindu.
Religious Institutions Act, 1972.

(2) It extends to the whole of the Union tétﬁtory of
Pondicherry. o
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"'(3) 1t shall come into force on»sdch date 1 as the Govern-
ment may, by notification in the Ofﬁdial Gazette, appoint.
(4) It applies -to all the Hindu nehgxous msntutlons situ~
ate in the Union territory of Pondlchprry

Definitions. = . : —_—

2. In thls Act, unless the contextl otherwxse requn‘es, &

“(a) “Board” means a Board of Irustees appomted by the
Government under section 4;

{b) "Commissioner” means the officer appointed under
section 3; , et

(c) ‘Executlve Officer” means a: person appomted under :
sub-section (1) of section 9; |

(d) “Government . ‘meang- ‘the Administrator - of
;Pondlcherry appointed by .the Preﬁldent under article 239 .
of the Constitution; i )

(e) “math” means a Hmdu religious institution with

bropernes attached thereto and -presided over by a person,”
 the successmn to whose office devolvés in accordanr‘e with the
- direction of the founder of the msntutxon or is regulated by ‘
_usage and-— - ’ '

(i) whose duiy it is to engage himself in imparting
religious instruction or rendering spmtual service; or

‘(ii) 'who exercises. or claunq to exercise spiritual
headship.over a'body of discipl&"k and includes places of
religious worship or instruction \¢hlch are appurtenant .
to the mstltutlon l Co

1 ’I’he Acl came into force on the 1st July 1975 wde Notificaton in Extraordmary’
QGazette No. 66 dated 30—6-—1975.
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Explanatien.—Where the headquarters; ‘0

outside the Union territory "but the math has properties
s1tuate w1thm the Umon terrltory, control shall be exer-

~ cised over the math in accordance wuh the’

f a math _are

prov1smns of

7 this Act, in so far as the pr'opertles of the math situated

o w1th1n the Unnon termotry are conoemed

this Act

.o

(fy "prescmbed” means prescnbed by rules made underv

(g) “"Hindu religious institution™ - or “instifution” means

a math, temple or specific endowment ;

(h) speclﬁc 1endowment” means any

money endowed for the performance of any speclﬁc service

or. charity in a math or temple or for the. pérformance oi

" any other religious chanty, o . ,‘

(i) “temple” méans a place, by whatever _designation .

J"\.,

" known, used as place of public’ Treligious wors{hlp and dedi-

- cated to, or for the benefit 'of, or used as of

r1ght by, the

~ Hindu community or any section thereof as a place of public

rehglous worship.

Appointment of Commissioner.

3. The Go'verninent’ shall, by n-otiﬁcat:iOnl in
Gazette, appoint an officer, not below the rank’
Collector, as Commissioner - to supervxse Aand
management of all Hindu rehgxous Lnstxtunons
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1 { Powers and functions of Commissioner.

 3A. Subject to the other provisions of this Act, the
administration of all institutions shall be subject to the general
_superintendence and control of the Commissioner and such
superintendence and control shall include the power to pass
any orders which may be deemed necessary to ensure that
such institutions are properly adrmmstered and that their
income is duly appropriated for the purposes for which they
were founded.] ‘

Board of trustees.

4. 2 [(1) Every institution shall be administered by a Board
of Trustees, which shall consist of five trustees (hereinafter
in this section referred to as members), appointed by the
- Government, by notification in the Official Gazette, out of
whom one shall be a person belonging to the Scheduled Castes:

Proyided that the Government may, pending the consti-
tution of a Board for any institution appoint a Special Officer
to perform the functions of the Board.

(1A) The Gdi/emment shall hominate‘ from amongst the
members a President, Vice-President, Secretary and a’
Treasurer.). '

(2) Subject to the provisions of this Act, the President,
«Vice-President, Secretary, Treasurer and the member shall
perform such functwns as may be prescnbed

- 1. Inmserted by Act 13 of 1973, scction 2.
2. Substituted by Act 13 of 1973, section 3.
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 (3) Subject to the provisions of section 5, every member
of the Board shall hold office for a term of three years from
the date of publication of the notification appointing -him as’
member and the other conditions of his service shall be such

. as may be prescribed. .

(4) Any member may resign-his office by giving notice in
writing, for such period as may be prescribed, to the Govern-
ment and, ‘6n such resignation being notified in the Official
Gazette by the Governmeni, such members shall be deemed to
have vacated his office.

’

(5) A casual vacancy caused by the resignation of a mem-
ber under sub-section (4) or otherwise may be filled by fresh
éppoimment and the person so appointed shall hold office for
.the remaining period for which the member in whose place he-
is appointed would have held office.

(6) Every Board = constituted before the commencement
of this Act for the purpose of the administration of any institu-
tion ahd existing at such commencement shall be deemed to be
a Board constifuted under the provisions of this Act for the
purposes of administration of such institution and the members
thereof shall continue to hold office as such for a period of
three yeé.rs from the date of the notification by which they
were appointed,

(7) Every member shall, on his ceasing to hold office as

such, handover any property, document or cash which was

under his control or in his possession by virtue of any of the
provisions of the rules made under this Act within such time

as may be prescribed, to his successor in office or such other

person as the Commissioner may, by order, direct.
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Dlsquahflcaﬁons pf trustees

5 (1) A person shall be dxsquahﬁed from bemg appointed .
as-and-for being a trustee of any rélxglous mstltutmn—— .

{ -

(a) if he does not proﬁess the Hmdu rehgmn ;

Fe

~

(b) rf he is less than twenty+ﬁve years of age and. more/
than seventy years of age .

(¢) if he is an undischarged 1nsolvent

(d) if he is of unsound rmnd or is suffermg from any
menlal defect or mﬁrnnty which  would render him unﬁt to

perform the functions and dlschai'ge the dutles of a trustee;- ‘

v
ER (e) if he is mtenested in a sﬂ;bsmtmg ‘lease of any pro-

perty of, or coniract made with; olr any work being done- for,
;. the religious institution . enneernéd, or ig in arrears of any
. kind to such institution; ‘ .

‘ (f) if he is employed as a paid legal. practitloner on
behalf of or against the rehgmus mstltunon concemed

(g) if he has been sentenced by a criminal court for an
offence involving moral turpitude, such sentence not having
been reversed or the offence pardoned ;

“(h) if- he has acted adverse]y to the interests of the

* religious mstltuuon concemed

2(2)-If a trustee becomes subject  to any'bof the disqualifi-
cations mentioned in sub-sectionn (1), the Government shall -
remove him from. the officé of trusteer: A
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B shown by him for his absence:

S
shall be remq

- Provided tha_lg no trustee 1

ved under this

subesection on the ‘groungd that he has besome subjeet-io the

disqualification  mentioned in clausg (e) or ¢

lause (hy of that

sub-gection unless he ,has ‘been given a reasonable opportunity .

of being heapd in the matter,

(3} A trustee shall cease to hold ofﬁce “if

he abs&nts him—

seif from three consecutive mgetings of the Board

Provided that when a trustee ” who céaﬂes {0 hold ofﬁcei
under this sub-section, applies for restoration vnthin one month

from the date of the last of the three meetings,
at the meeting held next after the receipt of
restoré him to the office of the trustee on suffig

Provided further that the trustee shall nd
his office more than once during his term of d

.Explanation.—A meeting of the Board ad
of quorum shall be deemed to be a° meeting foi

‘hxs sub-section.

'1, [Power to remove or. dismiss any trusfee:

"the Board may,
such applxcat;gn,
ient cause being -

t be restored to

ce,

journed for want
r the purpose of

5A. (1) The Government may remove or dismiss a trustee

of an institution if such trustee—-
(a) fails to discharge the duties and perfo
of a trust

rules made thereunder; or

ee in accordance with the provisions ¢f

rm the functions
this Act or the

(b) disobeys the lawful orders issued und¢r.the provisions

of this Act or the rules made thereunder ar

<

T

1. Tnsorted by Actl30f1973 section 47




(c) contmuously neglects his duty or commits any mal-
feasance, misfeasance or breach of trust in respect of the
;nsntutwn or )

(d) misappropriates or deals improperly with the
properties of the instilution. ’ : - '

(‘)) Before takmg action under sub-section (1). the
Government shall frame charges against the trustee and give .
him an opportunity of mee¢ting such charges.

(3) Pending enquiry into the charges framed agamst a
trustee the Government may place him under suspension and
appomt another person to discharge the duties and perforrn
the functxons of the trustee. ’

Power to dissolve Board.

_ 5B. If any Board persistently makes default in the per-
formance of the duties imposed on it under this Act or excecds
_of .abuses its powers or is not in a position ‘to‘ function effec-
tively, the Government may by order for reasdns to be spepiﬁed
therein supercede the Board and appoint a new Board in its
place in accordance with the provisions of éection. 4: '

* Provided that before passing an order under this section
an opportunity shall be given to the trustees constituting the

Boé_xi‘d to represent against the proposed supersession.].

Meetings of the Board.. -

6.(1) The President of the Board may, as often as he con-
51ders necessary, and in any"- case at least once m three months.
convene a meeling of the Board T
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(2) Every meeting of the Board shaTt be presided over by»

the Preslde“zt or in his absence by the V.CO-Breqcl“nt ‘mid in
the absence of both the President and. the. Vice-President, any
other member chosen by Lhe other members present, shall
) preside over at such meetings. ‘

(3) When the office of the President of any Board is
vacant or where such President is unable to perform the func-
tions of his office by reason of illness or otherwise for a
_continuous period of more then one month, the Vice-President
" of such Board shall exerciss the powers and perform the
functions of the President during the period of such vacancy
or absence, as the case may be.

(4) All questions which come up before any meeeting of
a Board shall be decided by a majority of the trustees presem
and voting and in the event of ap equality of votes the
Dresident, or in his absence the person presiding, shall have
and exercise a sécond or casting vote.

(3) The rules of procedure and the ‘conduct of business at
ihe meetings of the Board, including quorum thereat, shall be
such as may be prescribed. :

Vacancy in the Board not to invalidate proceedings.

7. No act or proceeding of sny Board shall be deemed to
be invalid by reason merely of any vacancy in, or any defect in
the constitution - f such Board.

Dutxes of ) rusteca

(1) Thé trustee of every lI'lStltuth‘l shall be bound to
abide by sll orders issued under the provisions of this Act,

¢
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(2) The trustee of every msni,tuuon shall adm1mster 1ts

A eﬁaxrs in accordance with the custoims and usage of the insti-

tution and such in;structlons as. th¢ Comrmssioner may issue
from time to time,

(3) A trustee shail exercise all powers incidental to the

prudent and beneficial adniinistratioin of the institution and do

all things necessary for the due performance of the dutles
assxgned to him by or under t}us Act

0
Appointment, powers and duties o! the Executive Officers.

9, (1) The Government may. appomt an Executive Oﬁ’icer
for-an instnuuon or group of religious institutions, if it con-

siders expedlent to do so, in the, interests of the better )

administration and management of such institution or 1nstuu~

tions.

(2)'The Executive Officer shall,—

(a) exercise such powers and discharge such -duties as

appertain to the administration of the propertles of the reli-
gious 1nst1tutxon or institutions ;

. (b) have the right to attend the meetings of the Board

and take part in. the discussions thereat but without the right -

to move any resolution or to vote;

(c) attend any meeting of the Board, if required to do 37

by the President thereof;

¥

. (d) carry out the r'esolutionspf the Beard :

Provided that where in the ®plmon ‘of the Executlve
Officer, any such re°01"t10n-

T e




(i)-is in excess of the powers con«ferxied on the Board
.by this Act or. - : 1

(ii) affects or is hkely to affect the pbwers and dut1es
of ‘the Execunve Officer under this Aect; lor-

PR 3\

(iii)- requi'res the Executive Oﬁioer 0 incur expendi-
ture which is necessary or excessive or is pot in accordance
with thé looal custom or usage,

%
he shall refer the matter to the Governme t for orders and
. the decision .of the Government thereon sl}all be final;

(e) furnish to fhe Board periodical repqrts regarding the -
. progress made in carrymg out the resolutldns of the Board

(f) control all -the employees and other, servants

s

. appcinted jn connection with the affgirs of the religious -

institulion or institutions; and

() exerc:se or perform such -other powers or duties as

-~

may be prescribed. y

R -———-—-

Appointment of officers and other employees{ of Board.

- 16, For the purpose of enabling it eﬁ‘icie{nﬂy to -discharge
its functions under this Act, the Board shal]j, subject to suchv
rules as may be‘p'rescribed in this behalf, éppbint such number
of other officers and other employees og it mjy consider neces-

- sary and every oﬁ‘ic;er or other employee so ppointgd_ shall be
subject o such condilions of service and shpll be entitled to
such remuneration as may be determined by the Board.
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Payment of contributions.

11. (1) Every Hindu religious in§iitution for which an
Executive Officer is appoinied shall, frorn the income derived
by it, contribute io the Goverrment annually, an amount equzl
{o the pay, allowances and pension contribution of such Exe-
cutive Officer:

Providea that 1f an Executive Officer is appointed for a
group of institutions, the contributiong payable by each of such
institutions shall be apporhcged by the Commissioner after
giving notice to such ‘institutions and considering their
objections, if any. )

(2) The coniributions payable under sub-section (1) shall
be notified to the institution in the prescribed manrer.

Recovery of contributions. costs, chargss and expetises.

12. (1) Ap instituiion shali remit the amount of contribu-
tions payable under section 11 to the Government within -
thirty days ifrom the date of receipi of the notice under sub-
section (2) of that section or within such further perlod as may
be allowed by the Commissioner.

(2) If the smount of contributions so payable is not
remitted within the period specified in sub-section (1), such -
amount shall be recoverable under the revenue recovery law.
for the time being in force as if it is an arrear of land revenue.

Budget of feligious institutions. ° -

13. (1) Every insti.lulion\shall, ‘before the end of March in
each year, submii to the Commissioner in such form as may be
prescribed, a budget shbwing the estimated receipts and
expenditure of the institution during the following year.
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{2) Every such budget -shall make adequate pfoviion
for,— ; ' | S

¢

{a) ihe due maintenance of the objects of the ‘peligiaus
-institution and the proper performance of the = services
therein ; - - '

. . (b) the dug discharge of liabilities or loans binding on: the
. religious institution ; o

{c} the repair and renovation of the buildings connect-
ed with the institulicn, as may be prescribed ;
. ’(-.

{d) the contribuiion to the reserve fund of the institu-

tion at such per centum of the income as the Commissioner
may fix; ‘ '

(e) the contributions to be paid under section 11 and the
cost of auditing to bz paid under section 14;

{f) the maintenance of a working balance.

(3) The Commissioner, after giviag notice to the institu-
tion and after considering its represecntations, if any, may, by
order, make such allerations. omissions or additions in-the
budget as he may deem fit. .

(4) If, in the course of a financial year, the institution

finds it necessary to modify the provisions made in the budget

o in regard to the receipt or to the distribution of the amounts to
¢ be experided under the different heads, it may submit to the
- Cofnnﬁssioner a suppleméntary or revised budget. -

695
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(3) The institulion shall, within twg months after the close
of every financial -year, submit to the Commissioner in.such.
form as may be prescribed, a statement of the actual receipts -

and. expenditure relating to that year with partlculars of
expenditure, if any, incurred, which is not provided for in. the

budget includix_ig the supplementary or revised budget ' with -

reasons therefor and the Commissioner may, after considering
the reasons given by the institution, approve such expenditure.

Accounts and audit;

14. (1) Every ihsﬁtution shall maintain regular accounts
.of :all receipts and expenditure and the jaccounts shall be kept

-for.each. financial year separately and in such form and shall
contain: such pariiculars as may be prescmbed

(2) The accounls of every institution shall be audited by
auditors appointed by the Government and such -auditors shall
be deemed to be public servants within the meaning of

section 21 of the Indian Penal Code (Central Act 45 of 1860).

{3} It shall be the duty of the Boiard and the Executive
Officer and of all the officers and servantg working under them,
and any person héving concern in the administration of the
institution,* to produce before the ~ auditors, all accounts,

records, correspondence, plans, other ddcuments and movable

property including cash and ornamentg ' relating to the insti-
tution and to furnish them with such information as may be

- required and afford them  all such assistance and- facilities as
‘'may be necessary or reasonable and as may be required in

regard to the -audit of the accounts of institution.
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€3] Every mJututlon whose annual income +s assessed by

the auditors is nqt 1ess than one thousahd rupee#; shad pay to
. the Government annually for meeting the cosi of audlting
Cits acbounts such contribution not exceeding one de a half per

_.centum of lla income - as the Comrmssmner may c#etermme
L

(5) The provisions of‘sec‘uon 12, shall as fv{a’rjas maybe,

apply to the recovery of the. contribution under gub—s)ectioq.ﬁ(f), )

s they apply to, the recov ery of contnbutwns under that

]

Contents of\audlt repor* .

5 (1) The audltor shall Specxfy in hig repou-t all cases oi:
1rregu1ar, illegal or unproper expemdlture oriof fanlune to

_.recover moneys due or other property- belqggm_, to vth,e,,msg-_v '
.tutian’, or of loss or waste of mongy or other pl'operty caus@d -
_ by the neglect or misconduct or misapplié’ation or collusion gr- -
fraudulent transaction or br_each of trust on the part 6&4{1?

trustee Or any other persomn.

(2) The aucitor shall also report on such|other.matters
'relating to the acecounts as may be prescribed. ‘

L
Audlt report to be'subrmtted to Commnssxo?er :

16. (1) After completing the audit for an}d year or piu'& i
" thereoi, the audiior shall send a report to the !Commissiongr.

{2). The Commissioner shall send a copy bf every audji
report relaling to the accounts of an mstrtutwn to the Board

‘and it shall be the duty of such Board or the E:Jecutwe Officer -
to remedy: any - defects or hregulantles pomteh out - by the
auditer, within such txme as may be speclﬁ»ed ere-for by the _

Commissioner and report the same to the Co Dner

R FERRY
i . ¥
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Rectiflcation of defects disclosed in the audnt and order of surcharge
T TR " against trustee, etc '

.;17..If an. a consideration of the audit report and the report

of lhe Board concerned and after such inquiry as may be nces-

sary, the Commissioner is of the opinion that the Board or

~‘ary trustee is guilty of 1r1egu1ar illegal or impmoper expendl-

‘v_“ure or ‘of loss or waste of money caused by the failure to

S

recover moneys due or other propertly belonging to the institu-
‘Lon or by neglect or misconduct or misapplication or collusion,
or fraudulent transactions or breaca of trust; the Commis-

sioner may, after giving notice to the Board or such trustee,

'“~as ‘the case may be, f{o show cause why an order of

'su‘fcharge should not be passel againsi such Board
& truslee and after considering the explansanons, if any, of

'*"fhe Board or such trustee by order certify the amount so spent

o'r the amount or value of the property so lost or wasted and

' dlrect a1l the trustees of the Board or the irustee concerned, as

the case may be, to pay within a specified time such amount

~or value personally and further direct in the event\ of the
" failure ‘o pay such émount, the same shall be recoverable

under the revenue recovery law for the time being in force .-

as if it were an arrear of land revenue.

Board no to lend or borrow monzys without sanction.

18. No Board. shall either lend or borrow any moneys
v‘éép"t with the previous sanction in writing of the Commis-
er, who shall have power to lay down such conditions and

'hmltatlons as he deems fit.-

v
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Board tay » provide for cestain other expenditure.
. TR

19. The Board méy, out of the funds in its charge, after
making adequate pravision for the purposes referred to in
sub-section (2) of section. 13, provide for, by a resolution, the

expenditure—

- )J -
(a) on arrangements for securing the health, safety or
- convenience of pilgrims, worshippers or disciples; and

_ (b} for the training of archakas, adyapzkas, Vedapara-
yanaikas and othuvars.

-

Board competent to fix fees for performance of service.

20. The Board shall have power, subject ta such conditions
as the Govamment‘may, by genercl or special order;.direct,
to fix fees for the performance of any service, ritual or cere-
mony in the institution and to determine what portion, if any,
of such fees shall be paid to the archakas or other office
holders or servants of such institution.

Maintenance of register.

21. (1) A register shall be maintained by every institution
showing— ‘ - .

(a) the origin and history of the institution and the
names of the past and present trustees;

{b) the names of all officers to which any salary,
emolument or perquisite is attached and the nature, dura-

tion and conditions of service in each case;
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(c) descriptive delails of the- jje‘ﬁeks"_geid. silver, pre-

cious stones. if any, vessels and utcpsils afid: other movables | - 4
belohgmg 10 the’ 1nstxtut1'on wuh the1r Welght and est:mated 3
value ; o Sl e e R e . o

@ particulérs_ “of ’an"btr{éf eﬁdbwméhgs of thé_:i_"x.ls;ti}
tution and of all title deeds and other documents; =
(o) paruculars of the .idols . and:.other -.images in or
connected with, the m.:tLU.UOI‘ _witther. intended  for wor-.
ship or for being ecarried in processlon - - .

(f) purnculars ‘of aridient”and histomcal records relahng
to the institution with their conten $ in brief; and - '

() such other partict \lars as; may be prescnbed

(2)”The reg ster shc‘ll be prepaxed in duphcate and shall,
be-signed and verified by the President on béhalf of the Board
and shall be forwarded to the Gommissioner‘ for approval;—"“

(3 The’ C.omfriis ioner wh1le arprovmg the reglster mdy,
after such inquiry, as he thinks nt direct the Board to carry
out such alterations, additiong or onuvsxons ln tne reglstar as’
he may direct. o -

e

(4) One copy of the regxster as | approved by Ihe Com-
missioner shall be retumed {o ‘the Baard and the other copy o
shall be retained by him, . D e e ‘ -

Annual verification of the register. -
22. The President of the Board shalk: cause the:register
maintained under section -21. to - he - scrutinised ‘every year

_carry out such modifications and allerations as may be neces-
“sary and shall submit a list theresf to tbe Commmsmner within
" two. mor}ths from-the expiry: of that‘, yedr-and the Comrmssroner
shall append the list to, the copy of the register«in’ his custody.
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prermses of any ms ‘tuhon at all reasonablel nmes for the

~ purpose of exercismg any power conferred orl dlschargmg any

.

'sione “or’ the "ohcc ofﬁhe* &
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- duty - imposed by “of under th;s Act” or the rules madg

thereunder. SRR R ]

(2) It the Comm1ssmner is remsted in thelexemise of such
power ‘or the/discharge of such duty, the Mpglstraté hayigg
jurigdictien” =hall on a vritten reqmsxtvorw Irbm the Commis="
, slerier, direet any polxe cfficer not below tne{ ran k of a.Sub»
Inwector to render such he!p as may be np¢essary ) enable
the Commlsszc“xer +o exerc ce such pownr or< dmcharsze such
duty

- oo g4

(3) Wh"le exerc.sing the powers under ‘| this section, the
Comm sqaoner shall bemre ente*'mg the sa ciym sancterum or
pooja Gruha or any n’ah r port on- held soec af-y _acred within
the premlses of an ms‘muuon gwe reasonaUe notwe 10, the'
Board of trustees and shall have due regard to the rehgloua
pr actlve or usage of the 1nst1tut1on ‘
L

(4) Noihlng in this s»echon shall be’ deetned to, authonse__ :
eny personx who 1D ‘not ‘a Hmdu to’ enter any mstltutlon or parlfjf.'
thereot. ' A e ' o

(5) If any question crlﬁes whe‘rher the religious practice
er usage ur the inslitution prohlblts entry into the sanctum
ﬂfif‘ﬂomm or peoia Gruha or anv n+her N\.h)n he‘d soec1a11v

sacred wihin the’ prem1<es of an mshtuhon 'by the Comm1s-

¥

vrécx t ‘m su )—gecuon ,Agizl), the

SN FEReY

1. lﬂserted by Act 13 of 1973 scction 5.




guestion shall be referred to the decislon of the Commi ssloner. -
Before making any decision op #ny such-qugstion the Com~
missioner may make apy such enquiry as he deems fit,

- (6) Any persen aggrieved by the decision of the Commis-
sioner under sub-sectjon (5) may, within one month from the
date of the decision, appeal to the Goverhment:

. Provided that the Governmeht shall not pass any order
prejudicial to any party unless he has had a reasonable oppor-
tunity of making his representation.].

. Inspection of property sad documents.

23, (1) The Commissioner"may inspeet any mevable and.

immovable properties belonging to and all records, correspond-

_ence, plans, accounts and other documents relating to, any

religious institution.

(2\ It shall be the duty of every Board and all officers
and. servants wmlgmg under it or any agent or person in
charge of the gdministration of the institution to afford all siich
assistances and facilities as may be necessary or reasonable
in regard to any inspection made in pursuance of subfséction n
end alsg to produce for inspection any movable prbp_eﬂy or
document referred to in sub-section (1) and to furnish such
information as may be nec‘e&ea.iy in connection with such
mspectiom. if so required. '

(3) Whete in the course of. sueh inspection it appears to

the Cominissioner thit the trusiee concerned or any officer or

.sefvont working i the institution or any other person in-

chatge of the administration of the institutién has misappro-
priated or fraudulently retained eny money or othér propeérty
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or. incurred irregular, {liegal or improper expenditure, the

Comxms;ionew may,: after giving notice to the trustee or tae
person ‘concerned tq show cause why an order of such charge
should not be passed against him and after conszdemng hlS
explanet lon, if any, by order in writing ascess thc amount of
the loss, if any, as a result of such action and direet the trustee
or the person concerned tg pay within a specified time such
amount personally and further d'rect that in the cvent of
fallure to pay within the time specified, the same shall e
recoverable under ihe revenue recovery law for the time

. being in force as if it is en arrear of land revenue.

- Appeal.

24, Any person aggrieved by any order made by the
‘Commissioner under sections 11, 14, 17 or 23 may prefer. aﬁ .
appeal to the Government within thirty days of the date’ of
communication of such order

Provided that the Government shall, before dec1dmg an

appeal under this seclion, give the parties concerned a reason-

able opportunity of being heard.
1[Power of Commissioner to callA for records and pass_ orders.

24A. (lj i(a) The Commissioner may call for and exz;hii‘r:ig‘“
the record of any Board of Trustees of an institution m

" respect of any proceeding under this Act (not being a prdceéd¥

ing in respect of which & suit or an  appeal to a court is
provided by this Act) to satisfy himself as to the regularity .
of such proceedihg or correctiiéss, Ie;gélity or propriety of-ahy"

decision or order passed thereon: ‘ -

1. Inserted By Act {3 of 1973, séction &

703




(’b)“If it appears to the (,omnmssi onef:. ;c}hat the decision
eF opderef the Board should bb ‘madified; - anpulled. _or

Feversed or remitted for reconSIdierat;om he may pass an

g:’de? accordmgly » SRR

(¢) The (‘omrmssxoner shall not ‘pass any - order
ppe]uzhc; to eny party: withoyt ltveamng h1m or glvmg him
a reasonable opportumty _'--* .

Dam

(d* The Commissicner may gendir{g the exercise afﬁanry

power under this sub-sectitn, stap, the- execution of any
decision- or order of the Board.

(2) Every application te tllé-Comrrﬁgsioner undér this
sgetion: shall be preferred within three months from the dateA
on which the decision or order to w!hxch the applicatxon»’ elate;
was communicated to the applicant.].

. \ ‘ g o -
A,lienation of immovable property belonging to the in’stitution._

o .

25. (1) Any exchange sale, mortgage gxft or lease for a

term exceeding three years, of /any 1mmovable propertv

kelonging to, or given or endowed for the purooses of any:

institution shall e null and veid unless it is wr"'.:vr\e(« l‘v the

Commissioner. as being necessary ori beneficial to the ins ,mahon v

Provided that before such sanétion is accorded, the parti-

culars relating to the.proposed transaction shall be published

im 'such mannér as msy be prescribed for inviting cbjecHons
_and suggestions with respect thereto and all orbjecrtion's;and

i
!

suggestions so :received -shalllbe considered- by 7 the
.Commissioner. ’ :




Explanation.—For the purposes-of this sub-section, a lease -

of, the property though for a term not exoeedmg three. years

" shall, if it contains a provision for renewal for 4 further term °

{so as to exceed three years in the aggregate) whether‘subject

. to any cond.mon or not, be deemed to be a 1e\as= for a perfiod

ewceedmg three years . SR p . ~

~

- (2) When according any sanction under sub-section (1),
the Commissioner may impose such condmovns 1and give such
directions as he may déem necessary regardmg ‘the utilisation
of the amount raised by the transaction, the mve§tment thereof

and in the case of a mortgage, also regardmg lhe dJscharge of )
~_ the same within a reasonable period. . 1

1

B (3)/A copy of the order of sanctlon ‘shall ﬂ)e communica-
ted to the Board and shall be published in the Qfﬁmal Gazette

Board to seek sanction of the Government for filing, w1thdrawmg
or compromising suits etc. i

- , . 1 _
. 26. No suit, prosecution or other legal proceeding by any’ -

Board shall be filed or commenced before amyI court without
" the previsous sancfion of the Government and 11no suit, prose-

cution or other legal proceeding ‘shall be ‘s withdrawn or

compromised by the Board except with the prievlous sanction

of the Government.

|
i

Penalty for contraventlon of section 4 (JV)

27 Whoever fails to comply with the prdv1s1ons of sub-
secnon (7) of sectmn 4 shall be pumshable wit " imprisonment
for a term WhJ.Ch may extend: to one year or ith fine Whieh
: mey extend to one.tho_usand rupees or w1th‘ both.

i
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Other penalties.

28. Whoever contravenes or attempts to contravene or
. abets the contravention of any of the provisions of this Act or
of any rules made thereunder other than those for which
' penalty has been 'specifically provided under this Act, shall be
punishable with imprisonment for a term which may extend

to six months or with fine which may extend to five hundred -

~

rupees or with both. -

Sanction of Government or prosecution.

29. No court /sha/li téke cognizance of any offence under
" this Act or the rules made thereunder except with the previous
sanction of ‘the Government.

- Savings.
30. Save ag otherwise expressly provided in this -Act or

lhe rules made thereunder, nothing in this Act shall—

(a) affect any honour, emolument or perqu151te to wh1ch
any . person is entitled by custom in any religious mstatuhon
or its established usage in regard to any other matter; or

(b) authorise any interference with the religious -or
spiritual functions in any institution.

Power to make rales.

31. (1) The Government may, by notification in the Official
Gazette, make rules 1o carry-out the purposes of this Act.

(2) In particular and without prejudice to the generality
of the foregoing power, such rules may provide for all or any
of the following matters, namely :— o

(a) the pemod of notme to be given under sub-section (4)
of section 4; - .
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(b) the manner and the time in which a member who

- ceases to hold office is lo hand over the property, document

or cash which was under his control or possession;

(cj the rules of procedure and the conduct of business
at tite meetings of the Board, including the quorum thereat ;

(d) the powers and - duties of the Executive Officers
under sub-secfion (2) of section 9;

{e) the manner in which officers and other employee of
-the Board may be appointed ; '

(f) the manner in which the contribution payable under
sub-section (1) of section 11  shall . be notified to the

institution ;

(g) the form and 'cdnbents of the budge,t and the form
“of the statement of actual receipts and expenditure and the
manner in which they are to be submitted ih accordance
with section 13; k

(hj the manner in which the contributions under sub-
.section (4) of section 14 shall be apportioned and notified ;

(i) the manner in which registers and accounls are to
be maintained ;

(j) the manner in which propesals of alienation - of
_immovable property belonging to the institution is to be
published under section 25; and

-

(k) any other matter which is required to be prescribed,
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|

(3) Every rule made under this $ectmn shall be laid, as

soon as may be, after it is made before “the Legislative-
> Assembly, while it is in session forr a'total period- of fourteen
days which may be compmsed m one semon or in two or more .
successive sessions and if, before the iexplry of the sessmn in

wh1ch it is so laid or the sessxons afo(esaad the Legislative

Assembly makes any modlﬁcamon in hle rule or decides that™

the rule should. not be made, the rulé shall - thereafter have
effect only in such modified form or be of no effect, ag the

-case may be ; so however, that any such»modlﬁcat:lon or annul-

ment shall be w1thout preJudlce to the vahcﬁty of anythmg :

prev1ously done under that rule

Repeal and savin‘gi

32. (l) On the commencement of tHis Act, the Arrete dated

oL 26th June 1918, " and the 'Royal Ordinance . dated
- 20th September 1827 (hereunafter called the correspondmg laws)

shall stand repealed. .

(2) Nothing in sub-section (1) shall affect,—

(a) the previous operation of thci; corresponding laws‘éo
. repealed or anyihing duly done or suffered thereunder; or

(b) any right, privilege, obligatidn or liability acqiiired,
accrued or incurred under the corresponding laws so
repealed ; or “ - ’

(c) ‘any penalty, forfeiture or pfmishment incurred in

© respect of any offence committed against the corresponding . -

laws so repealed ; or






